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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL o
<
Oedan-ofL . 15299 15.7,99
Ccﬁ : m[‘ﬁ/, M Heard Shri Bidyadhar Mansingh, learned counsel

bo ]VG\V‘\U? b GotR MJ for the petiticner amd Shri D.N.Mishra, learned
@MJHC’QZ@ Standing Counsel appearing for the respondents.
I In this application the applicant has prayed for
o+ 29

. a directicn to Divisicnal Security Commissicner,
% R.P .., SeE.Railway to reinstate him forthwith.

}(\/"@ From the records we find that the applicant is
working as a Constable in Railway Protection Force.
R.Po'e is xwx one of the Armed Forces of the Union
and therefore, under Secticn 2 of the A.l .Act,
Tribunal ¥® has no jurisdiction to entertain this

application. In W of thé above positicn, this
UeA. is rejected fnot being maintainable.

VIC Eﬁﬂg@@) a4
\ A=
/A

| MEMBER (JUDICIAL)

e

D O —



